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In this diped 	of matter I.C.lasturi, 
ki 	IX 

rri - c 	ddl.Standin; COunSel has 	1IC 	. 

ekinc 	extension of time by three months to 

Ioolement the order of the Tribunal. Heard Shri 

learned counsel for the aetit iorur. 

After hearing both sides, time of two ronths 

4:m1t3.l.2L;02 is allowed to 	respunoents to 

jri, l€- rert the 	order 	of 	the Tribunal. 

i 	accordingly disposed of. 
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